
CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH. ALLAHABAD

Original Applicatien No: 375 er 1992
S.K.Dixit •••••••• Applicant ••

Versus
t he r s ,
WITH

Original Applicati n No: 376 ef 1992
P.K.Dube, •••••••• Applicants.

Union or India & • ••••••• Reepondants.

Varsus
Union of India & are.

WITH
Original Application Na: 460 of 1992
M.K.Vya~ •••••••• Applicliints.

• •••• • •• Respondents.

Vereus
Union of India & ethers

WI TH
Original Application Ne: 461 ef 1992
V.K.Katra •••••••• Applicants.

Versus
Union of India & others

WITH-
Original Application No: 462 er 1992
O.P.Kushyvaha •••••••• Applicants.

Vereus
Uni.n of India & ethars

WITH
Original Applicatien N :
A.K.Srivastava

• • • • • • •• Respl'lndante.

• •• •• • • • Raspcndents

•• • • • •• • Raspondents.

463 of 1992
·...~... Applicants.

Varsus
Unien sf India & ethers

WITH
Original Appllcatien Ne: 464 ef 1992
B.V.Galvalkar •••••••• Applicants.

Versus
r India & ethers

WITH
Original Application No: 465 ef 1992
Smt. H.L.Khalri •••••••• Applicants.

Un! n

,
l{/.

Versus
Union of India & others

WITH
Original Application Ni:
Harish Kumar

Varsus
Unian sf India & .thers

WITH

•••••••• Respendents.

• ••••••• Raspondents.

• ••••••• Respondants.

466 ef 1992
•••••••• ApplicQ.nts.

•••••••• Respondents.



f:i9inRJ. Appl1cati n N 467 .f 1992
S.K.Shukla • ••••••• Applican ts.

V rsue
Un!.,n of IncHa & .th.rs • ••• •••• R.sp.ndente.

WITH
Crigin 1 ~pplic-tion f'4 : 468 cf 19S2
Surendra Kumar • ••••••• Applicants.

Versus
Uni n of India & ethers •••• • • •• Respondents.

WITH
Origina 1 Application Nc: 469 f 1992
0.8. Magh. ·....... Applicante.

Ver~ue
lJnicn of Indi_ o. th~r5 ·.,..... Resp nde nt s ,

WITH
Original Application NO: 470 flf 1992
A.R.Kh.nwalker • •• • • •• • Applicants.

Versus
Union .f India & ethere ••• ••• • • Respondents.

W\f ITH

Original Applicilticn No: 471 of 1992
\

8.K.8hatta • ••••••• Applic2nts. ';i-

V.rsus
Union ef India & others • ••••••• R.spond.nte.

WITH
Origin&l Application N.: 472 of 1992
8.R.Singh • ••••••• Applicants.

Versus
Unien F India & others ••••••••. Respond.nts.

WITH
Original Applica ti on No: 473 if 1992
R.P.Gupta • ••••••• Applicants.

V.rsus
Uni n of InalLa & .thers • •• • •• •• Respondents.

WITH
Original Application No: 474 of 1992
R.K.Tew.ri • ••••••• App Iica nt s ,

VersuB
Un!en ef India & .thers • ••••••• RE!spendents.

wITH



( Original 'Applicatleo,·No:.374 .• f 1992
r I t (l.' t:" 't r. .,...." ..

T.*"Msh-ra Appli Clil nts •
I

.- .
Versus

Unten_ef India & et~e~s

Hon'ble Mr. Justice Ute.Srivastava, v.e.
Han'ble Mr. K,Obayya. Member-A

(By Hon'ble Mr. Justice, U.C.Srivastava, V.C.)
Shri C.P.Srivastava has put in appearance

1n this case an. has prayed for disposal of the
CBse. The learne. counsel for the respon.ente
Shri P.~athur prays fer time to file Counter
Affidavit. It ie not necesssry to grant time
for the same a. s1~1lar .atter has been disposed
of by ,the Bombay eenchand as well a. Allahabad
Ben~h. Therefore, the prayer of the le.rned
counsel ror the re.pondents i. refused and the
case ie being decided by hearing the counseb'for
the partias.

2. In this case, after hearing. we are of tha
opinion that,the judge.ant which i. ~allvered at
Bo_bay a~ which haa be.n followed here at
Allahabad ~ill hola g eG. The applicant eppeare~
in a written test of Office ..Clerk in re.ponse te
an advertise.ent issue. by the Railway Service
C.mmission~ Bo.bay. The .xamination took place
at variou8 centres, the applicant was declare.
successful in the written test and called for
interview. The applicant was declared successful
in the selection for the p08t of Office Clerk.

CommissionThe Railway serviceA Bombay infor.ed the applicant
that his name has been sent to the Central
Railways for appointment a. Offica Clerk. After
waiting for a considerable period when ,the
applicant did not get appointment. the applicant
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approached the authorities and wa. told that certain
enquiriee in the irregulariti8! which tack place
are going on and he should wait for seme time are.
Lateron, fresh li.t was publiahad on_21.12.1986
in the In.ian Exprees - and the nama -
of the applicant did not figure in the list. He
represented against the aame, but after failing to
get any response a legal notice was sent and there-
.fter this application was filed before tnie Tribunal
with a prayer that the respondents may be directed
to offer appointment to him on the poat or Office
Clerk or upon any other equivallent post on the
baaia of nis result as declared by the Railway

respondents it has been stated that the cause or
action arose and exallination,'was conducted by the
Railway Recruit.ent Board, Bo.bay and a. such in no

adlliniatratien.
case the pre.ent petition i. cognizable by thel

In the vigilance enquiry certain te.pering were round with
the re.ult the applicant'. name was dropped and' .'
that'. why, he waa not given appoint ••nt. In ca.e,
hie appoint.ent would have be.n given, a cOllmunica-
tion woul. have been .ade. Un.oubtedly, ~~

h,s '•••~~. the person passed the exa.ination, he or she,
!

as the case ••y b., and the re.ult declar.eI th.n
the applicant should not have been drepped without
any valid reason. If there was .o.e roul play in
the inclusion or his na.e, obviously, the applicant
was to be given an opportunity or he .hould have
been apprised of the necessary racts to enable hi.
to submit reply and .eet anything which was against
him. But on the ,basia of the Vigilance Enquiry,

service commission.

3. In the written statement riled by the
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the applicant .houl. not have been deprived fro.
the appointment in which ne beca•• entitled a~ain.t
ana of the vacancies which ~as adverti.ed. No
p.rson,.hould be deprived of hie rights which
accrued or which neces.arily will accrue on account
of the foul play by the authorities unless he i.
net guilty or he.wa. not given an opportunity of
hearing. ~c~Grdin9ly, the appli6ation i. allowed
and the respondents are directed to hold an .nquiry

,.

into the .att.r a••eciating tb. applicent with the
.a.e and in ea•• no foul play on hi. p.rt: la~.tMJM
the applicant ah.uld not have been deprived .f hia I

appoint.ant becau.e ao.eone he. been faun. guilty.
The enquiry sheuld be c••pl.ted within three •• nth. I

,

fro. the date of co•.unicatien .f thie ord,r. In
ca.e, the entire examination hae b.en cancelled and
none of tho.e who appeare. in the exa.lnatlon got
the appoint.ent ~hen the .pplicant will have na
ca.e of hi. eppoint.ent •. But in ca,., e••e
appoint ••nt. have b.en ••ae and every cas. has to
be decided on .erit, a. indicated above, the enquir
about the applicant'. case may be ••de within
thr.e .onth. fre. the .at. of ce.municatien of th1.

,

order. 1n5ca.e, ••• of the peraon. a,r. required
to appear in Viva-Voce te.t and their written

-,

,examination i. accepted; but has not been cancelled
they may appear in the Viva-Voce exe.ination.
\

Thi. i. a part of the •• lection it••lf and inca.e
they succeed their result may be declared and
they may be given appoint.ent accordingly.
The application stands disposed with these
directions. No order a8,to costa.

p.4 . ' .• •• • • • • Contd/- 4



•• '.
I'

- 4 -

Copy f the judge •• nt ah 11 be placed on every
file.

.•.~- ... I

r\J..IVL"'" ~r r:Memt)er-A'

Allahabad Oated: 9.2.1993
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